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IN THE CENrRAL ADMINIS'rRATIVE 'I'RIBUNAL, JAIPUR BEOCH 

JAIPUR. 

Dto of order: 16.l2c93 

Heter• Vil Meem• : Applica:mt 

vs. 

Unioa of Indi• & ors. : Respoadem.ts 

Mr .J .K.l<•ushik : , Counsel for • ppl ice nt 

Mr.M.R•fiq Counsel for respcmde11ts No.1&2 

Mr .R. N. Mii. thur Coumsel for respondent No.3 

CORAM: ... 
A • ~ 

Hoa'·ble Mr.Justice D.L.Meht•, Vice Ch.iilirm«n 

Hom'ble .Mr.B.B.MC.h•j•m, Member(Adm.). 

PER HON' BLE MR.B.B.MAHAJAN, MEMBER(ADM.). 

Applic•nt Heer• Lal Meem•, h•s filed this •ppli-

c«tion uader Sec.19 of the A.Ts Act, 1985. 

2. We h•ve he•rd the le•rned counsel for the p•rties. 

The •pplica~t m•s been alloted se~iority •s Senior Clerk 

sc•le R!':'.330-560 w .e .f. 7 .9. 79 in EWSM unit vide order of 

DRM J•ipur d•ted 30.4 .85 (Annx.A-16). He is :n•tur•lly 

entitled to be comsidered for promotioli to higher posts 

in •ccqrd•~ce with this seniority position from the d•te 

his juniors h•ve beem promoted. 

3. We •ccordimgly direct th•t the· c•se of the •ppli-

c•nt may be .comside_red for pre>motio:r:i to the higher post::s 

im •ccord•.nce with rules from the d•te his j uaiors were 

promoted i~ the BWSM Unit. It n•s been bought to our 

lilotice ibY the le•rmed counsel for the respoJadeats with-

out productiom of the record, th•t the •pplic•nt h•d 

f« iled to qu•l ify ia the selection test for t;he post of 
' ~(_, 

Chief Clerk. If th•t be so, the •pplic•nt shoula not be 

emti tled for promotiom to th•t post. His c•se for promo-

t ioll to v•rious higher posts w.-i.ll =be on the bils is of his 
~ 

seniority~ to be comsidered im GO.ccord•t'lce With the 

~orm•l rules. In c•se he iS promoted from retrospective 
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d•te he will be entitled to •11 CONSequential benefits 

His suit•bility for promotiom may be coFilS ideres witlili!lll 

«.period of six momtbs from the d•te of receipt of a 

copy of this order. 

4. The O.A. is disposed of •ccordingly. I'ii.rties to 

bear their own costs. 

(O .L. Meht•) 
Vice Ch• irm• n. 
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